CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL

NEW DELHI

24.07.2009

O  R   D   E   R        N  O.   06       OF   2009
              In supersession of all earlier public notices, circulars and orders on the subject covered by this order, the following procedure is prescribed for taking inspection of records and for obtaining copies thereof by the parties to the proceedings before CESTAT as well as by the others :-

1. A party to any proceedings before CESTAT as well as any other person who is not a party to such proceedings, he/she shall be entitled to inspect and obtain copies of the pleadings, annexures thereto, other documents and/or records of the proceedings, on an application in that regard to the authority appointed for that purpose by the Hon’ble President.

2. Such inspection and/or obtaining of copies by a person who is not a party to the proceedings shall be on payment of the prescribed fees and/or charges as the case may be.  The inspection fees for such person shall be Rs. 30/- (thirty rupees) per case. 

3. In case of the parties to the proceedings, the charges for copies shall be Rs. 3/- (three rupees) for every page or any part thereof and in case of any other person, it shall be Rs. 5/- (five rupees) per page or any part thereof. 

4. The inspection shall be available in the presence of the CESTAT employee and shall be during the period from 12.00 noon to 1.00 p.m. and from 3.00 p.m. to 4.00 p.m. on every Monday to Thursday.  There shall be no inspection granted on Friday, Saturday and Sunday as well as on any holiday or non-working day. 

5. In case wherein, upon hearing the matter, the order therein is reserved and on that count the file of the matter is sent to the Chamber of the concerned Hon’ble Member (including the Hon’ble President and/or Vice-President), then the inspection of such file and/or grant of copies therefrom shall be only upon the written consent for the same by the Hon’ble President/Vice-President or the concerned Hon’ble Member, as the case may be. 

6. In case of failure to give the inspection, as above, within four days from the date of application for the same and in case of failure to give copies within ten days from the date of application for the same, the matter should be placed before the Hon’ble President or the authority appointed for that purpose by the Hon’ble President.

7. The authority for the purpose of entertaining and granting applications for inspection as well as grant of copies, shall be the concerned Assistant Registrar incharge of the records relating to respective Benches i.e. Excise, Customs & Service Tax, as the case may be, and in relation to any other file or record, it shall be Deputy Registrar or the Asstt. Registrar incharge of the section to which the concerned file or record belongs to at respective Benches of the CESTAT.

8. The procedure for inspection and/or obtaining the copies, as above, shall come into force with effect from Monday, 27th July, 2009 onwards. 

                                                          Sd/=
(JUSTICE R.M.S. KHANDEPARKAR)

PRESIDENT
Copy to:

1. Sr.P.S to Hon’ble President/Hon’ble Members /Registrar/

     Deputy Registrar/Assistant Registrar’s CESTAT, New   

     Delhi, Mumbai,Kolkata,Chennai,Bangalore & Ahmedabad.

2.  CDR Office, CESTAT, New Delhi.

3.   Bar Association

4.   Guard File











           Sd/-

                                                                                      (S.Chandran)

Registrar

